Lo

HET, %, 9 rised # owore/a-aEv/e

quaTy, ATH 3, JRERJ[EETA IR, T 9303

— | —————t e c— - o ¢ P

AR €T TR WG SOAEE A AT 3G 78w {7 e

W BT

RIS WRAE FRm sfafaai=a a9 (AW OF, g At g
mﬁm%%%ﬁmammﬁr&w) fraw T W

HOME DEPARTMENT . .,
Mantralaya, Bombay 400 032, dated the 3rd March 1982,

PrisoNs AcT, 1894,

. No. BSA. 0177/191(961)-PRS-2.—In exercise-of the powers conferred by
clauses (11), (27) and (28) of section 59 of the Prisons Act, 1894 (IX of 1894),
in its application to the State of Maharashtra and of all other powers
enabling it in this behalf, the Government of Maharashtra hereby makes the
following rules further to amend the Maharashtra Prison (Diet for Priscners)
Rules; 1970, as follows, namely :—

.+ 17 These rules may be called the Maharashtra Prison (Diet for Prisoners)
/ \{Amendment) Rules, 1982.

2. In the Appendix to the Maharashtra Prison (Diet for Prisoners) Rules,
1970, in the heading Diet Scale No. 1 for the following Class-II prisoners,—

(D) in entry (b), the word “and ” shall be added at the end;
(ii) in entry (c), for the word “, and ” the “.” shall be substituted ; and
(iii) entry (d) shall be deleted.

By order and in the name of the Governor of Maharashtra,

K. B. DABHOLKAR,
Assistant Secretary to Government.
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